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ACT No. XI oF 1920.

[ Passep BY tHE INDIax Lrgistative COUNCIL.]

{Recetved tlze assent of the Governor General on the 11tk
Marcks 1920.)

An Act further to amend the Presidency-
towns Insolvency Act, 1959.
“‘ZHEREAS it is expedient further to amend the ;g0

Presidency-towns Insolvency Act, 1909; It is
hereby enacted as follows :—

Short title, 1. This Act may be called the Presidency-towns
Insolvency (Amendment) Act, 1920,
ll‘g::rfg&o;f 2. After section 103 of - the Presidency-towns 111 o 1909.

103 A in dct 1DSOlvency Aect, 1909, the following section shall be
IIT of 1909. inserted, namely :—

Disquslifica- “103A (1) Where a debtor is ad]udged or re-

~ foneof  adjudged insolvent under this Act, he shall, subject
to the provisions of this section, be disqualiﬁed
from—

(@) being appointed or acting as a Magistrate;
(b) being elected to any office’ of any local
‘ authorlty where the appointment to such -
- office is by election, or holding or exercis-

ing any such office to which no salary is
attached and

(¢) heing elected or sitting or votmv as a member
of any local authority.

(2) The dwquahﬁcatlons which an insolvent is
subject to undet this scction shall be removed, and
shall cease it— '

(«) the order of adjudication is ani;ullcd under
sub-section (1) of section 21, or -
(2) he
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() he obtains from the Court an order of dis-
charge, whether absolute or conditional,
with a certificate that his insolvency was
caused by misfortune without any mis-
conduct on his part.

(8) The Court may grant or refuse such cer ;1ﬁ(,ate~
as ib-thinks fit.”




